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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE

Appeal No. 44 of 2022 (WZ)

Expression Studio . Appellant
Vs.
MCZMA & Anr Respondents

ADDITIONAL COMPILATION OF DOCUMENTS ON
BEHALF OF RESPONDENT NO. 2 MCGM

Sr. No. | Particulars Page No.

1 MCGM Circular dated 01/03/2019 in 1-6
relation to grant of Film Shooting permission

2 Extract of DCPR 2034 defining temporary 7-8
structures

3 MCGM  Office Memorandum dated 9
-1 23/11/2022  stating that circular dated
01/03/2019 is put on hold and taking action
to clear all temporary structures’

Pune } Mw,{g,

Date: 28/03/2023 Adv¥. For R-2 MCGM
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Q_QBC&LAR
— with and without

_ iim Shooting Permission —
desncof ¥ of mfmd semi-permanent structures within the

MCGM Ward Jurisdiction.
proval U/no MGC/F/8325 dt. 10.05.2019
C/F/8325 dt 10.05.2019, following
m Shooting Permission — with
parary/ semi-permanent structures within the MCGM Ward
anent structures thus constructed shall be used for
advertisement, - docnmentams and similar

o M.C.'sap
ble M.C.'s approval vide no MG
are being laid down fof Grant of Fil

N;.Wimﬂswamn of tem

V./ advertisements and processing of cinematograph films 1 2

M.M.C. Act 1888 and figures in the Part IV of Schedule
Ims (in a studio or

Shooting for Film/ T.
ficensable activity u/s 394 of the
‘M which reads as: “Shooting and
laboratory) or any other places”. Since the
issued at ward level, D.M.C. Special woutld be the review
Shooting permissions. Provisions for issumng the permissions are as follows:

processing of cinematograph fi
temporary permissions are decentralised and
ing authority for issuance of Fitm

1. As per Govt. Resolution under no.MRAF 2016/9.5. 189781

'Wd?ﬂg shooting permission for film, TV Serial, adv i

already grants temporary film shooting p
as open ground, roads, schools, ga

7/ 3EY Qwe/ HILFT & 16.10.2015
shooting permission with tempora

for premises owner to obtain
3 vmﬁfé continuous shoc
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pg&cy in resaechve ward jurisdiction. ¥ Fy

, : ¢ .mmnent shail deal the shooting permission at aj| Mumcw
ol ”W may be categorised under following broad Wtegones

5 pi}w#TE"lﬂDOOR VENUES WITH PERMANENT STRUCTURES
a) Private indoor venues need to have permanent Trade License u/s 3% g
: m Act 1888 from MCGM License department. Licensed indoor -
- shall not be required to have permission for every shooting.
&9 i) Such locations need to obtain permission for specific cases at Ward leyy
‘wherever there are temporary internal changes and erection of a@m
- temporary structure is involved.
ii) The ownerioccupier shall obtain trade licence under section 394 of Mg
Act and additionally shall only pay charges of 266 per sq.mtr. of BUA upto 5;

~ Sq.mir. and if it is beyond 50 sq. mitr. then proceed as per category IV beigs

- PRIVATE INDOOR VENUES WITH BASIC PERMANENT STRUCUTRES
- AND TE‘MPOR-ARY‘ STRUCTURES ON PER CASE BASIS.
-:'af .&m psr B-b)

-PRNATE OUTDOOR LOCATION WITH NO TEMPORARY STRUCTURES
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S @ in structure / set at the same premises.
m-shooting site shall adhere to guidelines of C.F O remarks,

it fix set of fixtures - Permission to be granted through ward one

: mmdaw as per circular issued vide no. 31.373Steesn AV dated

~ 18.10.2015

~b. With additiona! fumiture and fixtures {other than the fim shooting
quipment's) by the applicant — exira fee/ user charges to be charged

- @10% of the shooting charges. A

¢ Shooting at Municipal Hospitals is not be aliowed.

) MCGM QUTDOOR LOCATION WITH TEMPORAY STRUCTURE

Permission for temporary structure by Asst. Commissioner ward as per
- remarks from AE (Maintenance).
- Film shooting permission as per V) a. above

time permission for the temporary structure shalt be for 15 days, 30 days.
80 days, 120 days & 180 days and which can be extended for period of 15
days, 60 days & 90 days, which must not be more than total 180 days.

from Public Works Dept (PWD) or the co
i be procured and validated by the app
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uﬁﬁ: e applcaton mdemmfymg MCGM and o _ A

. 8
: I-stamppapershailbemsss{edgmg‘em ;F
b ‘ mn"dupysi@nadandspeqfwmmmme AUthorigey ‘!

.
d.
in case any violations of NOC's /permission %"d%ns
et "mrmber email-id of the applicant shay pe me 15, P

' such that responsibility can pe fixed ang ' no. 9
be mposed and recovered from the applicants "

17.Thec
: “12' The permissions shall be issued within two working days from the date of subm& instrt
- of duly comp letad appﬂaaﬁon if no temporary structure is involved. e
Same shall be SSyag Sdi- 01
e Shri. 8
8 &um pennissmns shaﬂ be issued within 15 days from the date of applicatioy .

- 'and shall be_-issned in the form of permission letter ang plans. The gy
Engineer of Ward is technical authority to decide such application, | )
tion found in order then permission letter shall be issued The s
permission letter shall incorporate various applicable conditions as per -

- _;:"thava’mng policies and guidelines under {

- Comm:sswnef of respective warg.
~Mere?er C F.O. permassmn is re
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iy

e S
LoD

-of application along with supporting documents,

ing of application through Ward One Window,

on of chamsf fee to the applicant, as per cusrent rates,
of permission/ NOC after payment by the applicant.

Sd/- 25.02.2018 Sd/- 05.03.2019
~ ShashiBala '~ Shri. Sanjog S. Kabre
Chief — Business Developmeni  Asst. Commissioner PN

Sd/- 25.03.2018
Shri. Kiran Achrekar,
Jt. M.C. (Zone — IV}

Sd/- 30 04.2019
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RT4 ADMINISTRATION

W cinema, pubic
. complex, sports E:E;;?ﬂ ti‘:”‘"' ’df ama theatre, auditorium, sports
iv. public hall Y, theatre for cultural activities.
» Welfare centre, exhibition hall, M thas
> place of assembly. + Museum or any other

Vv.hospital, maternity home etc ; other pl ’ .

Vi. market, shoiip-ingy centre, d-epzixgng;?ftg:ﬁ mwwa’ —

Vil mi?‘?“’?f‘ﬂ'.m any other place of retail and wh‘::;unaig ﬁ:’;ﬁmﬁ:‘.ﬁ
T .y ﬁmh?n, metro/mono rail station, bus station airport or any

Oi!}-&t public transport terminal. : 4

mu.ptzbhcﬁor private hospital

() "Recidential building" means a building in which sleeping
agcc-mmodmpn 15 provided for normal residential purposes, with or
W_ttha}_at cooking or dining facilities, and includes one or more family
dwellings, lodging or rooming houses, hostels, dormitories,
apartment houses, flats, and private garages of such buildings.(m)

§ems»detncﬁad building® means a building detached on three

* s;de§.(q} “Special building" means-

(i) a building solely used for the purpose of a drama or cinema theatre,
a drive-in-theatre, an assembly hall or auditorium, an exhibition
hall, theatre museum, a stadium, a "Mangal Karyalaya®, exceeding
built-up area of1000 sq. m or,where the built-up area of such a user
exceeds 1000 sq. m in the case of mixed occupancies;

(ii) an industrial building; i

{iii)a hazardous building; .

(iv) a building of wholesale establishment;

(v) Educational, Institutional and residential hotel building or ceatrally
air-conditioned building which exceeds

(a) 15m in height, or AR S BhaE S

(b) a total built-up arca of1000 sq. m. ;

{o) "Storage building" means a building or part thereof used primarily
for storage or shelter of goods, warcs or merchandise, warehouse,
cold storage, freight depot, transit shed, store house, public garage

angar, truck terminal, grain elevator and barn.

(p) “empELasy Building/structure” means any building/structure of

r size and of whatever material which the Commissioner has

whateve _ y
allowed to be built as a temporary measure in accordance with

Regulation No 57.

{q) “Unsafe building® means a building which-

(i) is structurally unsale,

(i) is insanitary,

(iis)is not provided with adequate means of egress,

(iv) constitutes a fire hazard,

(v) is dangerous to human life,

(vs) in relation to its existing use,
or public welfare by reasons o
or abandonment.

constitutes a hazard to salety or health
f inadequate maintenance, dilapidation

Oovtimpamans Pl 114
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1 ud labwm hutments
tht sutfe only during the

: esfmthxq., thmmt- of the
nd. o giskuqﬁn’gnthe said

fxdi) Provided Jhst ;

lxifl;h(:')- (vni’é‘fl-x)-l? M Jalmarke ey -'mhm:; temmdr
by the Commissi tin ny oa e not bey plétion of construction
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‘.Wz'n’},.’i‘iiy;’..%i.f&%
23 Moy 022

Sub: nlro ;mdd.uct enquj regarding Unauthorizeq tonstruction
udios atMadb-Mn Erangy), Bhati, Malaq,

Fonmving are the observatiops..

1 The Enquiry Officer s given detaileg Teport of hjg ﬁndings. (Kindly refer to pages

N-Tto N-g.

The Discipﬁnary action ag recommendeq by Enquiry Officer against the Concerned

Officers may be initiateq through Cp, Officer (Enquiry),

3 Since, there gre some inconsistcncics pointed gyt by Enquiry Officer in Circular
dt.01.03.2019, all such Permissjong issued under sajg Circular may be put on hold
immediate] Y. Further. necessary action may be taken to clear all sych temporary stmcmms
which are sy in existence by foHowing due process of law ang further Permission

8]

shall be given till further orders.

Addl, m Commissioner (City)

Hmeic/B2) eonrE
' \2/19 12825 — -
Hon’hle Municipal CummiSsl'oncr
‘\k-—“——-- — A
. J\‘\“\\ ‘ 3 ‘f‘reﬁta_-:l_

Sir,
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